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Recovery of Fake Notes

53211 SHKT K. LAKKAPFA: WW
the Minister of FINANCE AND RE
VENUE AND BANKING be pleased 
to fetato:

(a) whether it is a fact that as re
cently reported about a fortnight 
back in a news item in “ Deccan 
Herald" fake notes were recovered 
from a responsible person who is a 
relative of one of the Directors of 
nr ̂ -nationalised Bar.k; if SOj the de
tails of the report; and

(b) action proposed to be taken?

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI 
IT M. PATEL): (a) Government 
have stun a news item regarding trip 
arrest of several persons for faking 
-urj-eney notes which appeared in the 
Deccan Herald of June 20, 1977. Knr- 
r-atiika Government have reported 
that although one of the person^ ar
rested in this case is said to be -i re
lation r f a Director of a non-nation- 
alised bar.k, no fake notes were re
covered from Ithat arrested person. 

There is also no evidence implication 
the Director of non-nationalised hanlc 
with the printing and circulation of 
counterfeit notes.

(b) The State Government is tak
ing suitable action about this crime.

Ckit PM**,

5329. SHRI EDUARDO FALEIRO: 
Will the Minister of FINANCE AND 
REVENUE AND BANKING be pleas- 
ed to stale whether Government pro
pose to prohibit the financial schemes 
lu.own as “chit funds” ; and if so, the 
reasons therefor?

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI K. M. PATEL): Goverm»ent 
have under consideration the enw.-t- 
mcnt of following Bills:__

(J) The Prize Chits and Muncy 
circulation Schemes (Banning) fcili,

(2) The Chit Funds Bill.

The purpose of the first bill is to fcan 
P'ftze chits and money circulation, 

benefit or savings schemes as they 
are prejudicial to the public interest. 
The second bill seeks to regulate fend 
control the activities of the Chit Pm d 
Companies on a uniform lasts 
throughout the country.
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